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The Lok Sabha reassembled after 
launch at . Thirty-five Minutes past 
fou rteen  of the Clock.

I Mb. Deputy-Speaker in the Chair]

DEMANDS FOR GRANTS (ANDHRA 
PRADESH), 1973-74—contd.

MR. DEPUTY-SPEAKER: We will 
now resume discussion on the Andhra 
Budget. Mr. Sudarsanam.

SHRI M. SUDHARSANAM (Nara- 
saraopet); Sir, in supporting the 
Demands in respect of Andhra Pra
desh, I would like to make some ob
servations. Andhra Pradesh is the 
fifth biggest State in India in popula
tion as well as in area. Unfortunate
ly, the first five big States of the 
Indian Union are very very back
ward States from the point of indus
trial economy. I am one of those who 
believe that smaller States can play 
a better role in the economy, indus
trial development and administration. 
Punjab, which was not very forward 
before, has devleoped enormously both 
in agricultural and in industrial sec
tors after separation. Haryana tops 
the States in respect of industrial 
economy. This is a very serious 
point to be considered by Govern
ment. United States of America, 
whose population is much less com
pared to ours, has about 50 States 
So, there is nothing wrong in having 
smaller States.

In Andhra, the financial position is 
very bad. Very hard work is essential 
for its development. About Hs. 180 
crores were spent on the mighty 
Nagarjunasagar project. Of course, it 
is irrigating about 1 million acres 
blit by spending another Rs. 10 to 12 
crores and by having a proper canal 
«ystcm with adequate faculties for 
deepening, we can easily cultivate 
another 1 million acres from this pro
ject and this would enable us to feed 
the whole of the southern region. We 
are going to various countries with a 
begging bowl which can be avoided if 
Rs. 1 2  crores are spent for the deve

lopment of the canal system in the 
Nagarjunasagar project.

We are running in a heavy deficit 
in Andhra Pradesh and our over
drafts with the Reserve Bank are 
mounting up from time to time. Some 
means must be found to improve our 
finances. An expert committee con
sisting of top economists known as the 
Boothalingam Committee was appoint- 
de to examine the sales-tax structure. 
They visited various places, held dis
cussions with various commercial 
people, Government officials and 
economists and submitted their report 
to thef Andhra Pradesh Government 
three years ago. But til] today it has 
not been opened and implemented If 
their recommendations are imple
mented, our revenues can be improv
ed by about Rs. 4 crores annually. 
This is how things are going on tbere. 
It is a sad state of affairs.

Coming to electric power, the trans
mission loss in Andhra is tredendou»ly 
high. It is to the tune of 25 per cent 
compared 10 tlv- ilMndia av«’rase of 
14 per cent. This is because the 
power is generated at a few places 
and transmitted over long distances 
all over the State, Naturally the 
transmission Josses are heavy. So. it 
js quite essential that thermal stations 
are erected in the consuming ce-sires. 
There is no use bringing power all the 
way from Kothagudam, Ramaguh- 
dam, Srisailam or Sileru, etc. There
fore. I submit that it is quite essential 
that generating gets of 400 mw should 
be installed immediately at Vijaya
wada. There should be generating sets 
also at Nagarjunasagar so that trans
mission losses can be brought down 
and there will not be any shortage of 
electricity. This should be given top 
priority because while the cut in 
electricity has been restored in other 
States, it still continues In Andhra 
Pradesh. Since electricity is the 
backbone of the economy this should 
be attended to immediately

1 am happy to find that the Railway 
Minister is present here. Government 
have decided to construct a new lime 
from BB Nagar to Nadikudi, which—
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will reduce the distance between
Hyderabad and Madras by about 100 
kilometers. This will paw through
the backward areas of Telengana and 
Andhra. It will also pass through the
drought-affected areas of Andhra
Pradesh If they stait tmj work ai 
once without placing any obstacle' 
in the way, it will give employment 
to about 40,000 people for threo or
four years The conversion f r o m  
metre-gauge to broad-gauge of the 
line from Guntur to Macherla which 
has been sanctioned, should also be 
s i d e  b y  t > i d e  t a k < *  u p

This enables agriculturists of Nagar- 
junasagar Project to bung their pro
duce to <ho mirket'n» and consuming 
centres at a cheap o^st That is 
possible only if efficient moans of 
transport is provided Various surveys 
have revealed 4 hat tnis new line gives 
yield as high as 14 to is pet cent. 
The Andhra Pradesb Governs ent 
have agreed to provide land free of 
cost for the construct on of this rail
way line. So, these lines must be 
taken up at once

In Agmkundala of Guntur district 
there »<s a mine for Copper. Zink and 
lead f°r whose import we spend lot 
of foreign exchange. The pace of woik 
in that project is very slow. The 
reason given is shortage of power and 
water, it is essential that electricity 
is supplied to this project so that it 
will help us to conserve valuable 
foreign exchange

Coming t<> steel plant at Visakha
patnam. though we see much on 
paper, the work has not yet com
menced. Similarly, even though the 
Government have promised a ferti
lizer plant in the coastal district*.- the 
work has not started. The fertilizer 
plant should be very close to the 
consuming centres If the fertilizer 
hoK to be transported for long dis
tances the transport cost will be very 
high and it will be uneconomic to the 
cultivators I am not bothered whe
ther it is u» the public or private 
sector, but it must come up soon 90 
that the farmers Set the ferti
lizer which they need so badly.

MR. DEPUTY-SPEAKER: in a
debate like this, it is natural that the 
hon. Members from Andhra would 
like to have their say. But we have 
already exceeded the allotted time by 

minutes and there are still quite 
a number of members who would like 
to speak. I am quite conscious that 
you cannot make a really effective 
speech in less than ten minutes. But 
I would request members not to take 
more than ten minutes

mnro f W  rra 
JTHP') TTT^T, H8K7-1, n?TT HIHIH/ » a  * c*

zftt f  f a  «fr w m  snrsr £

fô TFT fa fax?? ’3% o f
jrrr k T*r k  stfst srssr % 

f¥rr -4T, Hr %% «rr
fw T?. *T?RT tfp- m fart I

5T5TT T-7- y ! ̂  P. I 
£ f t  w? VTF&

trt ri i

cTT TT T7T T̂*T W pft I
w? *tfw x&r iff
+ f,  ̂TT T̂n =rfi" +)
*t'T fr*TF^ wrr if r j ?  r̂r *TRT

7̂Tfir-2PT3f q?T *  F̂TPT I IPTk tT^F5Fft
WA T O  f̂TT ngr £ Vi\r ^  ^rr 

*T7 T3TI CRT £ I ^  cfTfj
*  rft wn f w  w
fTWwTT # ZTtT "TPTT %
5FT T’T f W  Id TOTT t  I

*rr ’r^nr? ^
| fT Sf'T 3PT y*r *PFqT ^1 ^T
^ V rft t sttpt f t f w  

m  fo  w  vzw j wt t
rrirtZw* zwr &r

frf ^
t o  T? z*

»w w t  fJT =̂r ter%ir i wfr
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vpr* wiwtttirn Tw] 

iwwr ft, vtr̂ pt

ft, wmftto % f̂rqr

ft 1 w %■ <Ernr̂Rr *ranliNr 

W w w vr  f*r*m  ft 1

Tsr? xr̂ ft fa -arcr *rr

«fro  * ft1 **  r̂r̂ V ft 1

iTVfiR: *7?T 3THT ft

fw w *nrt Jr  *nry vtar* ft 1 

srnr 5̂ tnrr ̂ rrnr % snrr̂’ % ssft %o 

?fto qwr %  f% ̂  *pr«jT %  %

fr*rnr f̂fnr t̂t ft 1 srr̂*T f̂rf̂r?-T 

*n$*r 'Tf̂ r ?rr̂

% 3TRcfr ft ?T> far srf iffoft ̂  VW % 

wfspfr ^  *w«n  g7? ŵ  1  ^

*nft %cTT ft— =T#t, 

wfar ̂farcrT  ttftV |f ̂rvrp- ?ptt ft 1

■3f5#r% ̂r?t ft  *ni tnr ̂rrr#̂ fa* ̂t 

*ftw, srrt  fe ̂f̂rmr stte ft

<fta*T i w sr?r smfr  ̂Ofcwr spt 

p̂to ft ? wtptt

vsr̂t*- 19̂ 9 w m $m m 1  -3*r

r̂r »rr% T̂*- T̂PT ?ft  ft, 

%fjf̂T W*t 5TSF 5*T *T*FqfT TI *f\

ffT̂TFTT WT ft I

wm *rni ft fw f*rf> jtt*trt ̂

?fWr ?t rfFQ  fr*\*?rrH wi  *&wr

*m *rm% ?t*m  j7 f M «rt 

w=*mfr ̂r'?f*nr 1 wn wwi itptt ft 

fr ̂ rrft fWfâ rbr *t n-fspn: ̂frTr 1 

&r  nzfikz  ¥r  fwhf̂ br rr itft% 

 ̂» %f̂r &t£t  *r*rk *? wit n 

w ir ̂t TifaT ŵ rrr r»- r?fr ? trt 

an 5RrsRT 1 ̂rr % r̂*ft »-ft

T̂iipF[ !T f?T ft, WT f̂rqwr *frr 

<T3TT̂ Vt U3PT apTJT % fftf  |HT

|? ffrgmm $ ftng tfrmm rftr <nmr 

% if̂sT ̂ qftzprFf mm % xfrr % %t *?e»r

fr?n: «ftr  sr*»r ̂   »rt

wi'H 5̂r% *jFt 'fnfh’nr if f 1

^ wm ftrpfjpr wrc t f¥

Vrfflr  « tWVncWW 51 9TfWr I  n

art t̂rW 5 r̂r%  ?r

sft̂ r i

f̂FTFT % f̂nr irT7 sr̂  ̂ fr 

*zz I, f̂*FT *m  wff?r  ft  1

ar̂r  %

vr&t T̂f̂r I  ?T9T S$fcpf&t  ft 

«rtr jr*rr, ̂ nr̂fr zfn?  wrr w&rffo

<TRt ?rf>̂pr <Mt3T

ft I p̂-  % wf W&rr 3T7KT

?ft̂ %ftft» jnr̂ T̂ r̂ rTT

ir^pt̂ rjfrn 5fr?r% 

 ̂ ^WT̂T «Tq-> f I *ft *ft? Jr ?W 

% nrer *r tp srar fwr mzzr ???*r

% r̂fq>Tt?nT f̂r *mr  ttt p- 1

v̂fV rr'5nRT -fnr ?r fare; «rpar sr̂r % 

^Tf̂ WT 7TT  ^Nf r̂fr  îfV

?̂*r yrihw?vR spr *i> m\k w? t| 
ft I iFH*te $ ztem =:TT?JTr 7Tir qrr 

ft ̂ t ?rr frr t*t 

tt  t  ff̂rr  rrqnr

<r  wqr  fTT«rrr ?&ft t  v

r̂’sn  ̂lIBT*rr  ̂̂ 5r,«T -rm  t^

5t  cfrfj»f«T I  Ti*?? at?  *i*ht

ft  wnr T«r <t, rm'n fTnnr

w'T'rrt 1 f-rrf f 1  ^ Trfaret-

■fffipT ft t̂ ’Tiai’’ n ft r̂ «fw ?̂t

ntfrr 5fH ■»? ft f*T ̂ Tffl  T̂TT r?W

4 TT*fr ?mT 1 ir*n *r̂r h n[??i mr \ 

jrnr̂T %rw ̂'rr r? ?  ?tt ̂ nnr̂ 

m   wf’T ‘Pffir̂ ir̂r wrr f& vrŵ ww* 

STlft ft I ̂  ?fnr ft jTT "3?!% 7T*# ̂ WT 

I f?=rrr ir TFT f fT< ̂ ift
*r*TWFT ft T*r *PT WSTR̂ ̂frcanjr 
rftUa |  ̂ iT fjPTFT ft *& WTT VT iff 

fn  'ffrwfrrr wwrtTFr m ̂rr̂rr 1 *tfu 

jîpt w 'ttt «rnr ̂  wft *m  mrr

ft̂ifimT̂ w r̂r|i iw "fort *> «rrr 

«rm  ft 1 vr *mt ̂  ft
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toiftr trwro rr̂o *TTf3T *FT’Itjtrt % re *T*rr 1  ̂% %r ^ 7 ^ & 
f% p r  *fr «rr^T sfrfaTT. ^ rm

»rfT?rr %, srfsjvT, kfwn
f .........

x* *rw> ( « f t  t̂ho f a * )  *

1

rT*?° s ? w n ! r  t w  spirr 

^  7 ?r ?  t? !  *rpr frfsrrr ?r^r *fT

*rnr ^r*iH  ir -srpErir 1

^*rf%cr k r t vve&T ft far srnr ^ 5 t  % 

‘s rN r ^ r r  sftfsrrr 1 ^ 'p tf ;?Tr%  

% sfnr shtt ^rr^r £ rfr ?rrr frr ^rir
^rr ?r̂ sfta> ?t ^  t  ' *rfr T̂̂ fr 
q -^ ir  t^ tt ^ f r  t  'TT *rrr ?n% £  

*r ?«sr <rr% ? ?tt 5tt*t ?trt
,5Tf̂ T & , T^dNrT WT fJT TT *?<TTt

^ r fa 'T  jfR r  % v *  ?*r m r  
*rr <ftf*rn- ?fi srrr % fan'tfr sr^r & 
?r>T ?TFtT 5T̂ 5T % fsTT vft  ̂ I
*r*  %  fnTT ?T5®T k I

?re  %  w f a r  *r t f t t

mfFTi f  I ^nrr ¥TTW !T^r *r FP?TfiF
fr^Tt^nr t  ^wttt £ ?*nr *n»r 

f w  % srrsnr? **ft

5t 5TRT?; *T?T f d R T T  srfi t I

r r ^ f ^ f r o r  Fsr^^r ?rfrr ?:r ^rfr T ^ r

^ i r ^ T r  f  *rrwsrcrsr

%■ * T o  % o  (TcTo rrw  ^  1T*p- %■

fafsrRTt. £ fa- $  *TT*7 fjr fro r
$ ,? r f * R  m P r f w T  t r t  ^  ^

* n n : q ra F  ^  t  =fr

S J 5 w r ^  ’  «rrr^frg^frwr%
% ertfsrcr» « r t  wtt ^^fhfir ^
^  m  f i r f ^ g r  nt in$ %wm i 

TTfsfo q?To f w t  vm ^ 'r f  ? n i-  ?fr 

i w  ^  *Tt« (n r

f%  tnrr> *rm  |  1
^ r  ?fr ^ r  f ^ r  *t w***rz « ft  ^  ^  

J T f r r  |  ^ r  f ^ - r  f%: t  a r m  &  f r  * r r i  #r 
&  m  ft, ^  w f  yyq- | ’  
,3̂ Tr sr^r, ?rFW sr%9r «r w  sr^r 

f«T H t ^ ^ i rf eg M ls y r ^  
ii^r ^ . .  (w n w m ) . .  «tfr m  ir 
s r ^ r ’ ^ T f ,  «rrr  ^  ? f t t x r ^
<rn»to iff, fr?ft*w ffR
% ^ rs[^  ?$rm sfn^nr fw^RT ww 
t ? ^ T -rr ff ; ? m t  *rpr f r m # s r  t ,
^RTT TPT ^ T T  ofT TT^W ^T

t  I %^T '̂T ><+HM Id T̂T t  I 
Tft̂ TT apT rr^tfTS ^rr v% % 'Ĥ t’TT 
^  VT ’ TrfvrqT 5^ -1 rrifTfnT «ft 
-JWTt rr^^fjr^t if^r? ^  t  

? T V  ^ T P "  q?T ^TT f%  W*t 
f^ fT T ?r t t  ^ ?n»% t ,

in? >̂1 n[%?^f5cr€t f^rr gMj <
fsr^ % vft f ^ r r r

F*T f^^TFT f*sm^T I r̂nr 
w fiT T yftt Tt r ^ r  *£r f. fa^fr i f r  

f » P  ^  7 ' ^  T f  T T ^ ^ T  ^ 7 T  ^  I  H T  

f 3 T ^ ? r n  % JTT4 S- ^ T O ’ T T f l  r p f t  

q r r fV n r ^ r  f  t t t t t  ir 1 ?rf^?r

?T^r ?nq- I ^  ?n t  1

cF 4WT<T q f t

1 •Tf'r s m r  1 =r=r q-rsri^

ffT ^trt t t t t  ?  i ?rrT f r ^  TOrreY 
?  *r. s f F  <f3rt ^^nst
5^T q r * n  T*fr TT T f f  « ff

wtk mv 5*t ^  i  ?n
^  <R5THt < -^fr N nr n ^ rf% *ftz t

rm r jtst f=rrr fu*^ «rr n̂ferT
•̂ T SFt ’ffTSR WT5* ■3R% T̂T?ftrTT t I

rap 5^rft ’rbr irrwrft % st? ^  
rT̂ PIRT t^F f«nr?T X*TQT 'Tf^T *(§) 
m i  1 «rr*T $  f*&
*41- TT»ro tr^o fa«n flirr t
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«ft «?*« fw r w r m  ttw)  :

srn;   ̂    ̂r r   5 1 

snsprc # art  few f*qrr t ̂  ̂  

#tf»rrcr $ fin? ̂  % 1  s?  ?rt

<TW*TRT %  'STPST STTcft | I WFW

?T *,  ̂   Jf̂cTT  I *fr

arcm * i %f*FT ?*r ̂ft f¥TO  ssrr 

t |  $  srnsr  ^  cffar ?tft ?thk  3ft 

$£*$*<■ vrrr *  sft ttigt w r  *r?%  ^ 

§rftFr far %ft srrr% fsF̂pr tffarr 1 

% fsm% tfr 

I, m̂ MMIS  5TtW I,  ’TT̂r

ftrrrfr % aiyr f̂  ^t ?> f̂>;*tt i 

to ?t  cR f ̂  vr%   %  ^H rh  ̂-w 

sfk *r  sr̂cr  ŝ r

T̂ T *T*rfr t  I 1*  ?mrT % f̂TTT

%*t fcmt *fr s m r   ̂   |  srn- 

^r ̂  f[ sr>  friNc v?:  11

srnr  | fr ̂ r̂tirsPT ̂r %  r̂r̂r 

cRT̂ WTT% | sftr *TfTT '%VTr «mR Ps*h« 

wrr?r I I %fsp!T ̂ nrHT ir tt̂ft  faW 

*Ft TpflTVH % fj?% 5T̂ f®PTT I

f̂m t̂ftrsr̂ fsprr 1 wnvK 

wsr IffOT WTT?r ̂ t, $fa*T VTETfnr 

ir w* *p%  ■»% ?rfT?r cr̂ r  ̂   ̂ t 

|, JT ̂  *ft *flr * fnr wt 

fartft iff vft  r* frft fanrr, fsr̂fl- ̂rfr 

anf fa*nr  1  *r? $

fcpsr sft  i wfa71: ^ r̂r̂r f̂t | 

TP=nr̂fr  % f̂r   ̂ r   ?rre?T

fW ?ft f̂ riq ¥ft «PT ?trTT |,

<1% ̂TFT   ̂I Spft’&W "T  ̂5TTT *R 

anft  <rr wT t  5Wt «nrr

<rrr ̂rr wrz ?ft ?ft»r ̂ =r 9 r 3riw i

 ̂ r  5f̂ % I f̂  «n̂f ̂  ̂ fr I, 

itnwi  trfw''  finWR: % fmr 

wiw? 1 nFWR? v wr̂tf  ?rr *̂r 

| §rfa?T «rnr% «rnr ?pf; fv̂rr wr

t.  — hbi A ___&   ■ . .V.  «S ..*>«». . Ĵ. «>..
I w  vFFF ÛTWl •FT WWFT 3Pt’T V

f?rq *r irrr   ̂ »fr
-A  -A-  ̂At mm — 4 _>V —1
m »n|r   ̂  ?t̂ nr?raT wrr vrrts 

*r?r%  vtf̂r  l, 1 r̂ «fk «rrqr 

OTrr? fftrirr ̂  i

crr#?r %   ̂̂ w%m $ fo ̂ mrn

*r ̂  ̂  f̂ sr «PT%̂r ̂  11  ̂  vt

^  3TFT <f# «ft f siŴfeT «P^

ift  ̂  m  «rr  1

^ sirrT  f «t?t «ft ?fr

3r̂ it̂sft nrfnn'  ̂ |  «fT|$T’3T

r̂Q-  w    ̂    ̂ «   ̂r  vt 

«n$nr ?rfr | 1 ĵr% f̂rtr ftr  ̂arf̂r 

fVygfee-  %fr̂ srvft fir ̂tpt %

5T̂r  fw  1 srrtaRTTT   ̂ ?ft  *̂r  % 

Hm'T % mrrja:  ̂   ̂rrs t t  % % f̂ rr, 

g*r  ̂ 3ik  «ft  ^r '̂t % r

| 1 5*rfanr  ̂3ttw sp«»rr fo 

^%?r frFrsr  fszrr  ̂  1

faa%  f̂V w t  ̂f̂ nr | 

 ̂  ̂ pr ?r̂r ̂  vm

| I %V3$tk£ 5fPC% % giiw tr̂T

*nf̂ =?r  *mr  ̂ t   fw   ^

rf?-  ^t  •̂ PH '̂H'i  snfff̂ r  apT̂-  f   1 

 ̂  5t sftm  «Ft ̂

g^rpT BT Tfi I I  TOT  ^

rfgR̂ TT T̂TPT

ft 7?T t 1 IV ̂  q̂r VTTJT? 3% fw 

*TT, mw TT w**ftrfc  wr  I

*n̂rr livritY im  ?R»t ?ft

w wr $4t$w 7*r %&n*w w*rt ̂nft

T |  |   ? ^

r̂fsrtr iftr im ifti ft&rz 

| grr gft *rrf%̂ wpt ̂  r̂rd f̂rr |

infff*rf̂r fa *m fe if*,

^T  faef’T ?5t ̂ fsrrr 1
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SHRI K.' NARAYANA RAO (Bobil- 
li); Before I commence my speech 
i  must express our gratitude on behalf 
•of the Andhras to the Government 
of India for sanctioning a fertiliser 
factory al Kakinada.

My friend, Shri Satyanarayana Rao, 
spoke about the excellence of having 
small Stales. In this connection he 
referred to Haryana and Punjab. 
These instances do not really estab
lish the fact. They depend upon a 
variety of factors If to-day Haryana 
and Punjab are prosperous, they are 
prosperous not because they are small 
States but because they have enough 
infra-structuro and also the necessary 
e ‘onorrno infra-structure is there. As 
a matter of fact, even if they have 
be^n united, a similar progress could 
have easily been made. If his conten
tion is accepted, I think Telangana 
should have ;>een one of the greatest 
and prosperous Slates by this time 
because until 1950 it was a small State 
and even afterwards it was a small 
State. Still, my friend has, been 
pleading that his State is backward 
and therefore, he wants safeguards. 
Similarly, you have got Orissa. But, 
what is the development it is making? 
Therefore, it does not go by the size 
Economic development depends upon 
several ether factors and not on the 
size of a given State

Now, coming to our solution. I have 
tn confess that it should not tie con- 
find to finding out a political solu

tion between integrationists and sepa
ratists or between integrationists and 
integrationists. Any lasting solution 
should depend upon the identification 
of the irritants and also anticipating 
the possible repercussions by virtue of 
our solution. Then alone we can 
preserve the integrity of the State.
15.00 hrs.

I would like to state one or two 
Instances. This is about the surplus. In 
1069 the Telengana people agitated on 
the question of surplus. In the recent 
Andhra agitation people from the 
region of Andhra agitated that these 
surpluses were cooked up. The inte
grated State was establishing in 1956. 
1088 L.S.—10.

The Telengana surplus was not beca
use of production or intrinsic growth 
Of the economy in that region but 
it was due to the fact that they did 
not have schools, colleges, hospitals, 
etc. on which,they could spend the 
money. That was the position which 
t would like to bring to the notice of 
the House. That is why we find, there 
was not that much of overhead expen
diture at all. over the income. There 
was no prohibition in that region at 
that time and there was prohibition 
in Andhra area. Now there is prohibi
tion in Andhra areas also. Now the 
schools and colleges and hospitals are 
established m th<» Telengana region 
In the light of these things I would 
like to submit whether to keep a sep
arate budget for Telengana is war
ranted at all. That is to be decided 
now.

Then I wish to bring this matter to 
the attention cf the Finance Minister 
I want to say something about the 
Approach to the Fifth Flan so fur 
as Andhra Pradesh is concerned. The 
outlay of the Fifth Plan for Andhra 
Prauesh is Rs. 900 crores. According 
to my view this amount is not ade
quate even for the spill over work, 
that is. the completion of the works 
and programmes, already taken up 
on hand. What about starting of new 
works and programmes and new pro
jects? The Andhra Pradesh Govern
ment was asked by the Planning 
Commission to raise additional re
sources to the tune . of Rs. 250 
crores—that means, Rs. 50 crores 
per annum. . It. is not known on 
what basis the Planning Commission 
had arrived at this figure. As a matter 
of fact, Andhra Pradesh is the second 
highest State in India which is heavily 
taxed The Government of Andhra 
Pradesh are not in a position to raise 
this amount of Rs. 250 crores at all. 
So, what I would suggest is that the 
Central Government should come to 
the help of Andhra Pradesh in a very 
big way. Andhra Pradesh is facing 
successive devastations, droughts and 
famines and their per capita income 
is less compared to the All-India 

standard. Under these circumstances.
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the Central Government must com* 
to the help o f Andhra Pradesh fo *
massive way.

JCommg to some of the local prob
lems, my friend# have spoken about 
the steel plant in Vizag. I am coming 
from that area. So, whenever we go 
there, people ask us whether the plan 
is only on paper or something is 
coming up at all In this context I 
have to bring up some facts The 
Chief Engineer (Public Health) pre
pared a scheme costing Es 13 80 crores 
for diversion of Godavari waters to 

Vuag The Government of India prun
ed it to Rs 11 crores They said, they 
accepted m principle, I do not know 
what is meant by the term ‘m princi
ple’. Further the Government of India 
intended to give the amount by way 
of loan I ask. Why should this be 
given as a lean’  Is it a State project 
or is it a Central project’  If it is a 
Central project then, Sir w hy should 
not the Government of India it pelt 
give the full expenditure**

Secondly, I wish to bring this fact 
The State Government asked for a 
release of Rs 50 lakhs for the in
vestigation of the Project I request 
the hon. Finance Mimstez to release 
this amount immediately to the S*a*e 
Government

There is the Institute called the Ja- 
waharlal Nehru Technological Untvor 
sity in Andhra Pradesh which is to 
be a novel and unique institution of 
its kind The Bill concerning 
was passed by both Hcuses of Parlia
ment unanimously The Government 
of Inlia should expedite the starting 
of this University This is my submis
sion.

V'izag and Snkakulam districts have 
got vast potentialities for quick 
growth. I request tftat the Vamsa- 
dhara Project should be expedited. 
Wide f&mine conditions are prevailing 
there end tit* people are facing great 
difficulties. So, this project should be 
token up immediately.

Certain figure# w*re given by the 
hon. Minister. In June h£ Mid * that 
there were no rains in the coastal 
areas. So, what I would suggest i* 
that famine-relief work should be 
started in these areas in a very big 
way

The welfare of the tribal peopic *o 
a special matter which the Govern

ment should consider. I understand 
that the Government of India have 
sanctioned certain special schemes foi 
tribal welfare. So far as Srikakulam 
and Visakhapatnam districts are con
cerned, there are a large number of 
tubal people, and I understand that 
a sc heme has been prepared by the 
district roUector Mr. Naidu and that 
may come up here, and I hope and 
trust that the Government of India 
will eve^ute it.

SHRI S B GLRI (Waran^aN I 
am afraid that We ma> lose demociao 
m this country The people of the 
Telengana and the Andhra regions 
hrf\e both been asking for separate 
States for the last four ye^rs But 
the Central leadership mclurfm" tne 
Prime Minister, Shri Yeshwantrao 
Chavan and other leaders had tnert 
their best to persnade their own partv- 
men to have an integrated State dur
ing thn> p nod The* brought for
ward so many solutions to pat'h up 
the differences between the Congress
men themselves not with Jan Sangh 
cr the Swatantra Praty or any other 
but there were differences atnon* 
Congressmen themselves, but they 
could "not patch them up. Further, the 
promises made, during the 1072 As
sembly elections, to the Telengana 
people have not been kept up I d* 
not know what has happened to * e  
Parliament enactment that wv* rrr. le 
containing th« ftve-point formula after 
the judgment on the Mulkl ti»les. 
More than eight months have pxssed. 
but we do not know what has hap
pened to that enactment.

We say that w# believe m demo
cracy and we tell the peopl* that we 
ere for the people and we are -going 
to retfpeet their wishes end asptrttloiw.
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But are we really respecting their 
withes and aspirations? If that be so, 
then where was the need to present 
this budget here? It should have oeen 
presented in the State AssemUy. it 
we were real democrats, the Assembly 
should have been convened even 
though the Congress Party has got ab
solute majority there and it is a veiy 
big majority party there But instead 
of doing that, just to save the inte
grated State,,, the Assembly hr*} 01 ty 
been suspended, and they tell the 
people that they are going to res
pect their wishes. During the *a>t 
session, the Prime Minister had said 
in this House that she had an open 
min<i on the Question including bifur
c a t io n  after the restoration of normal
cy. But nothing has been d^ne so 
far, even though normalcy has come. 
I would suggest that the Assembly 
should be dissolved, because the legis 
lators are not able to do an., work, 
just like any charge-sheeted employee 
being suspended, the legislators havr 
been suspended for no fault of theirs 
and they are not able to discharge 
their duties to the people. During the 
droughfi-conditions, the legislators 
could not do much to the people who 
are in plight. Even though Mr. Sarin 
has been sent there by the Prime Mi
nister as adviser to the G overm an d  
he is really a good man and hi has 
done a good job. yet the common peo
ple could not approach h’m. Even 
Members of Parliament could not ap
proach him so what to talk of the 
common people?

The Telengana region has been back
ward and for the last four or five* 
years, there have been no rains there, 
and the people have been suffering. 
Now. the situation is deteriorating At 
this juncture. President’s rule has 
come. I would like to know how long 
this President's rule will continue, 
and whether there is any solution to 
the problem or not,

I do not know whether in the in
terests o f an Integrated State, the Cen
tre is going to rule the State, snd 
whether our Finance Minister is going 
to be Shri <K. R. Ganesh; I not

know who will ba the Chief Lilnister 
from Centre. None but tne Piime Mi
nister is ruling Av nra Pradesh. 1 
am sorry the O' 1. -ral leadership does 
not realise th? implications of demo
cracy and the commitment made to the 
people of Telengana. They have triced 
to have an integrated State Shri K. 
C. Pant had come tnere recently, and 
Mr. Chavan had com* there Several 
times and then Shri Dikshit was there 
reaently. But they could not arrive 
at any solution, bedause the legisla
tors there feel that everyone of them 
is going to become the Chief Minister 
because he is close to the Prime Mi
nister Shrimati Indira Gandhi. This 
is how the problem is being shelved. 
If this problem is not going to be 
solved, I do no tknow what will hap
pen. Even many of the Congress 
MPs have said that the Slate siv uid 
be immediately bifurcated. It is not 
Jan Sangh or Swatantra parties v»hj 
are saying, the Congress MPs also 
are saying that they want btfi’rcat'on 
of the State. I do not know whether 
they have got the courage to sa> this 
in the House, but ibis morn ini? this 
was what they told me.

Therefore, my submission is that 
as promised by the Prime "Minister 
in this House, the State should* be im
mediately bifurcated in order to fulfil 
the aspirations of the people of leje- 
ngana and Andhra. Already mSny 
people from outside have got posts m 
Telengana. I do not want to go into 
tV  details. Recently a representa
tion was also made. In a particular 
engineering department, in the pan- 
chaxnt raj department, there were 
as,*. s*nnf engineers already posted 
since the last four years. The Andhra 
friend have appealed to the High 
Court and after Judgement. the 
Telengana Asstt. Engineers were 
reverted. Now there is frustration 
among these people.

According to the resolution o* the 
National Integration Council, in pub
lic sector industries like railways and 
other industries, the local people are 
to be given 75 per cent share of the 
employment. I was a member of that
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Sub-committee of which you were 
also a member. There It ha 1 been 
decided that local people should be 
employed m all these public sector 
industries to the extent of 75 per 
cent But if you see the figures, not 
even 20-30 per cent of the Telenjgana 
people are there in such undertakings, 
7o per cent o£ the employees are from 
outside This has happened because 
there is nobodj to dsk Now that the 
State is under the C’tntre it is beltei 
to give a directive to the Dubllc hec
tor industries to see that the local 
people are encouraged and are emp
loyed in posts (ariying at least up to 
Rs 500 a month I his is mv sub
mission

I once again request all the mem >ers 
of Parliament and also the Prime 
Minister to honoui the pionv e of 
b1 furcation imm**diatel> and iemo\e 
the frustration of the lelengana «mri 
Andhra people

*SHRI APPALANAIDU (Anaka- 
palli) Mr Deputy Speaker, Sir, while 
supporting the budget proposals for 
the State of Andhra Prade»h which 
have been brought here, 1 would 
like to draw the attention of the Go
vernment through you to some of the 
local problems which are engaging 
out attention The State of Andhra 
Pradesh is famous in the field of agri- 
calture Such a State which is sup
posed to be granary of the country 
slided down to a position of Uttar 
famine Particularly, most fertile 
aitoas like Gudiwada Tadepallegu- 
dem etc are in the grip o f berve 
drought I am very sorry to state 
that State of Andhra Pradesh has 
suffered heavy losses It may be at 
the hands of cruel nature or at the 
hands of political turmoil tha* flai*d 
up m the recent past The fact re
mains that the State has been re
duced to a level of want from the 
position of affluence during the 
period of last four or five years The 
Government failed in providing the 
necessary facilities for agriculture 
The necessary fertilizer is not avail

able in the opesv market at reasonable 
prices. This may t*  due to a faulty 
distribution system or may be due to 
the corruption rampant. On one side 
fertiliser J* hot available and on the 
other the farmer is unable to raise 
the necessary funds for the required 
inputs because of the recent ordinance 
which prohibits transfer of any landed 
property. The Government also fail
ed m creating the necessary facilities 
for the farmers of upland areas, which 
are very extensive in That State

I would like to draw the attention 
of the Government to the meagre 
allotment made for the purposes of 
Agricultural Research It is a paltry 
50 lakhs With this meagre amount 
I don't know the extent of research 
that could be conducted and the ex
tent to which the farmer could be 
benefited from that knowledge X 
want to ask the Government as to 
how it is going to achieve progress 
in the field of agriculture, when they 
are not willing to &pend money on re
search Recently I went on a tour of 
Punjab and Haryana There the Go
vernments are putting their best 
efforts in the field of agricultural res
earch which, I feel, was mamly res
ponsible for the green revolution that 
has been achie\ed by these two States 
Whenever we propose to improve any 
particular area we must take into 
consideration the needs of that area, 
the problems of that area and try to 
solve them Then only that would 
develop and progress

I would like to bring to your notice 
another problem which is agitating 
our minds. Examinations are being 
conducted for students of schools m 
the Andhra region. The teachers are 
on strike These teachers have cer
tain problems. The students have 
almost lost one year because of the 
agitation there Conditions have come 
to such a pass that students may 
lose definitely an academic year be
cause of the strike by the teachers 
I therefore, request that the Govern
ment should take Immediate steps to 
solve M i  problem.

*The original speech was delivered in Telegu
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There is a (hydro-electric project 
near Balimala in the Vteakhapatnam 
district. The Governments of Andhra 
Pradesh and Orissa have agreed upon 
to share the costs as well as the elect
ricity produced equally. Because the 
Orissa Government does not need po
wer it is not coming forward to work 
on their side of the project. In the 
case of Andhra Pradesh the water 
source is available. There is a great 
need also £or electric power. Because 
of lack of necessary installation pro
ducing electricity, the work is lagg
ing behind. I therefore submit that 
the Government should look into the 
matter and see that this project is 
completed.

As stated by my friends who spoke 
earlier I beg to submit that the per 
capita taxation m the State is very 
heavy and there is no further scope. 
In such circumstances the Centre 
should generously come forward with 
additional grants so that such un
completed projects which are pend
ing for want of funds, could be easily 
completed. Here I would further 
like to state that the budget alloca
tions for the salaries of the employees 
is not enough. MLAs, it is a known 
fact, are not getting their salaries. I 
therefore, request the Central Go
vernment to allocate more funds for 
thi& purpose.

Visakhapatnam district is a back
ward area and is known for whole
sale migration of the local people beca
use of lack of minimum necessities of 
life. There ave several industries 
there. There is a ship building yard. 
There is a fertilizer plant and seve
ral other industries are proposed to 
be located there. I am happy about 
this. But the point that agitates us 
Is that the local people are denied 
employment opportunities in these 
industries. The farmers there give 
their lands and sell them for these 
industries. Ultimately he is deprived 
o f  Hie only source of liveitfurod. In 
s u d l circumstances it is incumbent on

the Government to see that these far
mers who are forced to sell their 
land for locating these industries, get 
proper employment in these indust
ries. I know of several families who 
are reduced to utter penury after 
selling their land to these industrial 
concerns. These people have to beg 
on the streets because the industries 
which take their lands do not offer 
suitable employment to these people. 
The Government should intervene in 
a big way and see that these people 
get employment in industries that 
are there and are proposed to be set 
up in future. Unless these industries 
give employment to the local people, 
I submit Sir, that these industries 
would be a big drain on the local 
economic set up.

For quite some time the farmers 
of Visakhapatnam are agitating for 
diversion of Godavari water from the 
Godavari district to Visakhapatnam 
district. When I recently toured the 
State of Haryana I saw a project 
where waters are taken up with the 
help of lift pumps at seven places I 
am asking the Government as to why 
such a scheme could not be taken up 
in the case of farmers of 
Visakhapatnam who need,
water very much. I would like to 
submit here that is such a lift irriga
tion scheme is taken up by the Go
vernment the farmers are ready to 
subscribe towards the cost of such a 
scheme. I would finally conclude by 
requesting the Government to con
duct a proper survey of the available 
resources of the sub-soil water in the 
Visakhapatnam area. I assure the 
Government that farmers are ready 
to bear the cost of such a survey 
Such a survey would develop oppor
tunities for making use of the sub
soil water through installation of 
tube-weiis in that area. I therefore 
request the Government to take im
mediate steps in that direction. With 
that I conclude my speech.

DR. G. S. MELKOTE (Hyderabad): 
Mr Deputy-Speaker, this is an
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occasion whew I should express the 
humiliating experience feeling while 
discussing this budget. Here am 1 
standing to discuss the Andhra 
Budget without knowing even a little 
o f Andhra area or Rayalaseema; I 
know Telangana very weiL On the 
other side Members have said that 
they did not know Telangana; and 
the height of the tragedy is this: the 
reply is going to be given by Mr. 
Ganesh who belongs neither to 
Andhra nor Telangana and does not 
know the conditions in any of these 
places You can understand what 
kind of a reply we should expect 
from hiift Can there be a more 
humiliating situation than this I 
should like to ask7 On constitutional 
propriety we have to discus* this as 
the Pre&ident's rule is on in Andhra 
Pradesh. While we discuss the 
budget, does it mean we approve of 
it, maybe the majority wLl pass it, 
but the people will not like it.

Some papers have been saying 
remove the irritants that cause sepa
ration from the minds of Andhras 
What are the irritants* What do they 
mean when they say so? Is It not a 
fact that it is not we who asked for 
mulki rules, the Andhras gave it* It 
is irking to them now I cannot 
understand what they are talking 
now The thing that they gave to 
accommodate a backward area, they 
say now that we are imposing: upon 
them Where is the imposition?

Struggle is going on in Telangana 
for the past four years; stlil we do 
not see the end of it In certain 
places, people have again been talk
ing of integration Very recently 
six Mimsif Magistrates were appoint* 
ed; 'all o f them are from Andhra 
area Can there be a greater irri
tant to the Telengamtes than this’  
For four years, the people oi Telen- 
gana with one voice have been say
ing and they will continue to say in 
future also that they want a sepa
rate Telengana. An experiment was 
made vcrv recently in election* to

the Osmania University senate; the 
legislative assembly members had 
to vote to elect eight candidate* Mr. 
P. V. Narasimha Rao gave the whip 
to vote for hi* eight nominees, but 
not one succeeded. Can there be a 
greater tragedy /than this to the 
Congress? People know what is hap
pening, they want a separate Telen- 
gana. The Hyderabad Municipality 
has been superceded for the past four 
years No election has taken triace 
there since then. But when a va
cancy occurred on account of the 
demise of the late Mr. J. V. Kara- 
sringa Rao, the electoral roll was got 
prepared But they are not able to 
prepare the electoral roll for four 
years for Hyderabad for the muni
cipal elections It is these type of 
situation which are acting as great
est irritant to us The sooner the 
talk of integration is ended, the 
better. Let us know the thinking 
-of the Govt in the matter It is 
necessary to inform the House that 
any further move towards integration 
will cause another upheave! in
Telengana, and one more upheaval 
in Andhra and then there will have 
to be separation at last We do not 
want to have another type of vio
lence and only then separation

There are other aspects of the
budget They have been saying that 
the Telangana separatists are capital
ists and landlords and the> do not
want land reforms Recently there 
was a meeting fef the consultative 
Committee of Members of Parliament 
for Andhra when the Home Minister 
Mr. Dixit was present. With one 
voice we said, whether the legislative 
assembly was there or not. even 
under the President's rule we want
ed implementation o f these laws im
mediately '  They are blaming us
saying that the capital*~t class'd© 
not want to do it. Why do you not 
implement it here and now? We wtttk 
support you campetely

Coming to education, there are 
no b it  capitalists left now who 
would offer money to the college*.
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Parents will not pay and the Gov
ernment will not treat the teachers 
in private colleges as on par with 
government servants. I ask, why 
not nationalise education? we are 
prepared to hand over all the pri
vate colleges to the government. 
They do not pay the salaries to the 
teachers properly. Government do 
not look at our difficulties from the 
point of view jof human suffering. 
How long will the teachers suffer? 
There are strikes by the students. 
How long are we to face this in 
Telangana? We faced it till 1947 
when we had an autocratic govern
ment- After a brief period of four 
or five years from 1957 again we are 
continuously suffering. Will not the 
Government of India open its eyes 
and see whether there is «iny develop
ment at all going on in Telangana? 
Why should we have this type of a 
government who persists with the 
idea of integration? One is not able 
to understand that.

For the past two or three years, 
there have been no rains in our area. 
August and September are the months 
when we get good rains in Telan
gana. This year so far a little rain 
has fallen but the tanks are still 
empty. Some sowing might have 
taken place but it is not sufficient. 
Drinking water is not available in 
sufficient quantities. Power cut has 
been restored partially, not fully. 
We have abundant coal but there is 
lack of power. If we do not get 
rains in August and September, we 
will face one of the greatest crises 
in Telangana. Employment poten
tial is lacking. Telangana has not 
been put on par with Maharashtra 
or Gujarat in the matter of drought 
relief and employment and the 
amount erf money spent here is very 
meagre. People are dying 1 If the 
ttMMftaoon does not r-A*v» - r*tgularly» 
the crop* will wither away. So. we 
are very anxiously waiting for the 
ratftg, so that the conditions may im
prove. But meanwhile. Government 
mutt do it* duty adequately, parti

cularly when the Legislature is not 
functioning.

Mr. M. R. Krishna has come up 
with a scheme fir the development of 
sports in our area. It is a very wel
come feature We have failed miser
ably in international games and we 
have to improve. In Andhra Pra
desh, we can develop sports very 
well. He has asked for Rs. 20 lakhs.
I understand Rs. 10 lakhs will be 
given, but that is insufficient. I sug
gest that Rs. 20 lakhs should be 
given and if possible even a little 
more than fhat.

The next five year plan is very 
important. We had asked for 
Rs. 1260 crores. I do not know 
whether the present Governor’s Ad
visers have prepared the plan or who 
has prepared it, But I understand 
it is being slashed by about Re, 250 
crores. At a time when the legisla
ture is not functioning and the peo
ple’s voices are not heard, this should 
be done. We have already suffered 
for \the past 4 or 5 years and political 
upheaval has made us suffer more. 
This slash will come in the way of 
development of backward areas like 
Rayalaseema, Vizag, Sriicakulam, 
Telangana, etc. This is a very serious 
matter and we would like to request 
the Planning Minister to restore this 
money in full in time, without any 
slashing, so that the development of 
these areas may take place.

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
^SHRI K. R GANESH): Sir, I am 
thankful to the hon. Members for 
participating in this debate which has 
gone on for more than two hours. 
The Andhra Pradesh budget was 
presented on 15th March and a Vote 
on Account was taken for four 
months ending 31st July, 1973. This 
js the second stage of the budget 
discussions.

During the course of their observa
tions, members have covered a very 
wide range of problems affecting tht
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people and State of Andhra. I agree 
with the veteran member, Dr. Mel- 
kote, that it is unfortunate that we 
are required to discuss here in this 
House the budget of the State of 
Andhra Pradesh We are not fully 
equipped to go into the problems 
that the hon. Members have raised 
which certainly is the responsibility 
of the State Legislature. It is my 
handicap also that it will not be 
possible for me to go into all the 
various problems, manifold problems 
affecting Andhra Pradesh which have 
been raised here.

During the discussion of the first 
stage of the budget I had occasion to 
mention that this is a great State 
with gifted people who have contri
buted to a very considerable degree 
in our national struggle, people who 
have built up a political life which 
is very healthy from various points 
of view. This State has passed 
through great sufferings, through 
hell and fire. The great upheaval 
that we saw in Andhra Pradesh was 
very extraordinary. It is not for me 
to take sides- on the various view
points that have been mentioned. No 
matter whatever may be the irritants 
at the moment, they have the |K>liti- 
ca! maturity and resilience to find 
a solution consistent with the wishes 
of the people, their traditions, the 
requirements of the national main
stream and consistent with what they 
themselves have been fighting for all 
these years.

It is rather strange that the Prime 
Minister is blamed for the crisis in 
Andhra. As I mentioned last time, 
the differences between Andhra and 
Telangana has a history, it has a 
legacy behind it. It is this legacy 
which is responsible for the irritants 
we notice in that State. The Mulki 
Rule was not the creation of the Cen
tral Government. It ha? come as a 
result o f the integration of States. 
When this formula was adopted, all 
the groups and parties and all the 
interests in Andhra Pradesh were 
consulted. Somehow it did not work

toid the State was thrown into tre
mendous (turmoil Now normalcy 
has been restored and the NGOs have 
gone back to work I hope, and I 
think it is the hope and wish of this 
House, that the people of Andhra 
Pradesh may be able to find a solu
tion to this problem, that the State 
will be developed and that it will 
march with the rest of the country.

It has also been mentioned during 
the course of the debate that the im
position o f President's Rule 'in 
Andhra Pradesh and in various other 
States is a manifestation of certain 
dictatorial tendency and the viola
tion of democratic principles. All that 
I wish to say is this. If we study the 
problems that we have in each of 
the States which the President was 
required to take over, the problem 
of Andhra Pradesh was »  very extra
ordinary problem and an extra
ordinary solution had to be found for 
it. Like that, if we take the problems 
of other States, for example. Mani
pur, we discussed the problem of 
Manipur yesterday and the problem 
there was that the Government in 
power did not have the majority and 
the other alternative Government 
could not’ be formed. Even though 
the Congress party could have 
managed with a conglomeration of 
other parties, it would not have 
given a political stability to a vulner
able and sensitive State like Mani
pur. So, there was the President’s 
Rule imposed. We will also be dis
cussing about Orissa now. What I 
wish to say is that each of the States 
has its problem and it will not be 
correct to say that democratic pro
cedures are not asserting themselves. 
There is a certain political reality 
which we have to recognise and with 
that reality, some of the problems 
have got to be solved

Sir, there are certain specific points 
which the hon. Members have raised 
and T shall try to answer them with 
the best of my ability. As I said 
earlier, this is the second stage o f 
Andhra Pradesh Budget The lion.
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Members are aware of the separate 
figures for Telangana and the rest of 
the State.

A formula was worked out and 
about Rs. 45 crores of special assist
ance was provided by the Govern
ment for an accelerated development 
of Telengana region Excluding an 
amount of Rs. 1.28 crores utilised 
during 1968*69, the remaining amount 
of Rs. 43.72 crores was available for 
the special development programme 
during the Fourth Plan. This amount 
will be fully utilised during the rest 
of the period of the Plan and will 
be completed by the end of 1973-74.

As far as the current year’s Plan 
is concerned, the Planning Commis
sion had indicated a higher outlay of 
Rs. 91.50 crores. But the State Gov
ernment is now in a position to pro
vide Rs. 87.59 crores because of cer
tain constraints as a result of dis
turbed conditions and as a result of 
various other factors that are there.

It is a fact, as the hon. Members 
have pointed out, that irrigation 
and power constitute a very impor
tant element for the development of 
an agricultural State like Andhra 
Pradesh. It has got tremendous 
potentialities. If sufficient funds are 
available f°r irrigation and power 
projects, the State may be able to 
play a very important role in the 
entire food production of the coun
try, as has been said by most of the 
hon. Members. Even now, the cur
rent year's Plan outlay for irrigation 
and power constitutes a predominant 
position, acfording for about two- 
thirds of the total Plan expenditure.

Take, for example, the very impor
tant project® that are there in Andhra 
Pradesh. Far Nagarj una Sagar pro
ject, the allocation is Rs. 5,65 crores. 
For Pochampad Project, it is Rs. 10.53 
crores. As regards power, for Sri- 
sailam project, It is Rs. 5.20 crores; 
for - Kothagudam Thermal Scheme, 
Stage-lH, it it Rs 8 crores and for

Lower Sileru Hydro-Electric Scheme, 
it is Rs. 8 crores. It might be pointed 
out that, originally, we proposed to 
spend Rs. 4 crores on Srisailam pro
ject. In view of the dire need of 
stepping up the outlay, this has been 
raised to Rs. 5.20 crores. In the case 
of the Lower Sileru Hydro-Electric 
Scheme which is also one of the major 
power projects of the State, in addi
tion to Rs. 8 crores proposed to be 
spent from out of the Plan provision, 
a further requirement has been given 
by the Government of India and it 
has been accepted in principle by 
the Planning Commission.

Like the rest of the country, 
Andhra Pradesh has also passed 
through drought and even this year, 
though the South-West Monsoon has 
been in time, nevertheless it is not 
sufficient for certain part* of Andhra 
and, therefore, there is cause for con
cern in respect of a State which is 
agricultural and which produces im
portant foodgrains.

Upto the end of 31st March. 2973 
the State Government have spent 
Rs. 40.46 crores on drought relief 
works, and drought relief works are 
being continued and upto the end of 
the current month, a further amount 
of about Rs. 21 crores is likely to be 
spent on relief works. These are 
very substantial figures and these 
only indicate that considerable atten
tion has been given to alleviate the 
sufferings ol the people in the dro- 
ueht-aJTected areas of Andhra Pra
desh.

With regard to employment orient
ed schemes, during the current year 
a sum of about Rs. 14.50 crores is 
being spent on various programmes 
intended for providing gainful and 
productive employment y> the un
employed. A  sum of Rs. 6 crores has 
been earmarked under the Half-a- 
Million Jobs Programme In addi
tion to this, under the Central Sec 
tor Plan Schemes of Special Emp 
loyment Programmes, a sum of Rs. 2.14 
crores is basing spent. Over and
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above these, for agricultural labour- 
ers a sum of Rs 5.6 crores is proposed 
to be spent and it is also proposed 
to spend Rs. 70 lakhs onself-employ- 
meat schemes for the educated un
employed.

The Andhra Pradesh Assembly, be
fore It was suspended,  had  adopted 
the Andhra Pradesh Land Ceilings 
Act and it was  welcomed  by  the 
entire people of Andhra.  Now there 
are  certain  procedural  discussions 
taking place in  the  Home Ministry. 
This matter was  also placed before 
the Consultative Committee of Parlia
ment  for  Andhra Pradesh.  1 agree 
with Dr. Melkote  that this ver̂ im
portant  measure,  which the Andhra 
Pradesh Legislature has passed, should 
be Implemented.  I will convey the 
. sense of the House to the Home Minis
ter.  In the  process  of  solving the 
problems of Andhra  Pradesh,  these 
measures are very  important;  they 
may create  the necessary conditions 
for the solution of some of the very 
important political and motional ques
tions that Andhra Pradesh is facing.

For the welfare of backward classes 
qtlso, the Andhra Pradesh Government 
have undertaken a massive programme 
of house construction  at  a  cost of 
Rs. 10 crores for the benefit of the 
weaker sections. The Scheduled Castes 
and  Scheduled  Tribes  Cooperative 
Housing Societies Federation has been 
formed.  The State Government has 
given Rs. 1 crore as share capital and 
loan, and the rest will come from the 
Life Insurance Corporation of India.

Then there has been the problem of 
feeding charges in subsidised harijan 
hostels; the rate has been raised from 
Rs, 2G to &b. 40.

As .the management of private hos
tels Was not'found satisfactory. It has 
also been taken over  by the  State 
Government.

As fir as Kothagudam. third stage, 
is concerned,  the  Reserve  Bank of 
India has allowed the Andhra Pradesh 
Governmenrto draw ft special loan of

Sfc 2crores. The permission has been 
given, and this work will go on. *

Some points were raised by my bon. 
friend, Shri Maddi Sudarshanam. The 
recommendations of the Boothalintjam 
Committee oh sales tax are under ac
tive consideration  and these will be 
implemented when they are accepted 
by the State Government.  As part of 
resource mobilisation  for  the Fifth 
Five-Year  Plan,  the planning Com
mission has indicated a sum of Rs. 250 
crores as additional resources for the 
Fifth Plan.

Various other points which the Ihon. 
members raised relate to speeding up 
of the development of Andhra  Pra
desh, the question  of  the  share of 
various  Central  laxet,  to  Andhra 
Pradesh.  etc. These  are  matters 
which should  be  placed before the 
Finance Commission. These are mat
ters  which  normally form  part of 
Andhra  Pradesh  Government,  and 
when the Andhra Pradesh Legislature 
comes into being,  I  am sure, these 
matters will be taken up.

SHRI K. NARAYANA RAO: Please 
tell  something  about  the  Visakha
patnam steel plant.

SHRI K. R. GANESH: I will  find 
out the exact facts and let you krow.

As far as tobacco also, I have tried 
to check up the position.  It has to be 
checked from the Central Excise De
partment. I will write  to  you  the 
exact fact*, that  are there, ffe Wks 
raised a very important point but it is 
a part of the general question of a fair 
price to the producers of cotton, to
bacco  and  various  othet things.  It 
cannot be question of Andhra Pradesh 
alone. Of course, it is  a fact  that 
Andhra Pradesh produces, as the hon. 
Member said, 90 per cent of the very 
tine tobacco and that of alt the ciga
rettes that we amoke and of ail the 
cigarettes Which the amolcers the world 
over smoke a very substantial portion 
of it eomes from Andhra Pradesh and 
there can benotwo opinion# ffcattlie 
producers have got to-be paids *air
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price, but I do not know the mecha
nics of it, I will find out the facts 
from the Excise Department. I do not 
know what is possible at the present 
moment.

m  n m  f  i wttvf

SHRI K. R. GANESH: I will find 
out from whichever source it has to 
be found out. I do not have the 
figures with me at the moment.

With these few remarks I once 
again express my trust that the 
democratic movement in Andhra 
Pradesh and the people of Andhra 
Pradesh who are such a gifted people, 
who are such a fine and vigorous 
people and who have contributed so 
much to our freedom movement—ail 
of us who come from the nearby 
States have seen how the Andhra 
Pradesh people have built a very fine 
political life—I hope the House will 
share with me our firm belief that 
they will be solving the problem that 
is facing them to-day and that once 
the present difficulties are over, they 
will once again march with the main
stream of the national life.

With these words, 1 commend the 
demand for grants for the acceptance 
of the House.

MR. DEPUTY-SPEAKER; There 
are five cut motions standing in the 
name of Shri Madhu Limaye.

Mr. Madhu “Limaye, are you pressing 
them?

SHRI MADHU LIMAYE; Yes, Sir.

MR. blFUTY-SPEAKUR. Then 1 
will put them to the vote of the 
House.

The etit motions were put and 
negatived.

MB. DEPUTY-SPEAKER: Now, the 
Q u estion  i s ;

"That the respective sums not 
exceeding the amounts shown in 
the fourth column of the Order 
Paper be granted to the President, 
out of the Consolidated Fund of the 
State of Andhra Pradesh, to com
plete the sums necessary to defray 
the charges which w ill come in 
course of payment during the year 
ending the 31st day of March, 1074 
in respect of the following demands 
entered m the second column there
of.

Demands Nos. i to LVI."
The motion was adopted.

[The motions for Demands for Grants, 
which were adopted by the Lok 

Sabha, are reproduced below-Ed.]

D em a n d  No. I—Lak0 Revenue
“That a sum not exceeding 

Rs. 4.29,60,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra
Pradesh, to complete the sum neces
sary to defray the charges which 
will tome in course of payment
during the year ending the 31st day 
of March, 1974, in respect of 'Land 
Re\ enueY*

Dimand No. II—Excise Department

“That a sum not exceeding 
Rs 1,93,12,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra
Pradesh to complete the sum neces
sary to deiray the charges which 
will come in course of payment
during the year ending the 31st day 
of March, 1974, In respect of ‘Ex
cise Department’.”

Dfmand x , . in —Taxes on Vkchxi.es

‘That a sum not exceeding 
Rs. 25.95,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh to complete the sum neces
sary to defray the charges which
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will come in course of payment 
during the year ending the 31si day 
of March, 1974, m respect of ‘Taxes 
on Vehicles’." _

Demand No. IV — S a le s  T a x  A dm inis
tration

“That a sum not exceeding 
Rs. 1,11,61,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra
Pradesh to complete the sum neces
sary to defray the charges ‘which 
will come m course of payment
during the year ending the 31st day
of March, 1974, in respect of 'Sales
Tax Administration*.”

Demand No V—Other Taxes and 
Duties Administration

“That a sum not exceeding 
Be. 6,00,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, m respect of ‘Other 
Taxes and Duties Administration*.**

Demand No. VI.—Stamps Administra
tion

“That a sum not exceeding 
Rs. 18,67,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
‘Stamps Administration’ ."

Demand No. VII—Registration 
Department

“That a sum not exceeding 
Bs. 51,72.000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhm 
Pradesh, to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the JWst day

of March, M 4, in respect of ‘Regis
tration Department*.”

Demand No, VIII—State Lsomlaxbb*

‘TJhat a sum not exceeding
Bs, 32,15,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh, to complete the sum neces
sary to defray the charges which 
will i'ume in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 'State 
Legislature'.”

Demand No IX—Heads of State, 
Ministers, and Headquarters Staff

“That a sum not exceeding
Rs. 3,82,57,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradebh, to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Heads 
of State, Ministers and Headquarters 
Staff’.”

Demand No X —District A d m jm x stb a -
TION AND MISCELLANEOUS

‘That a sum not exceeding
Rs 9.49,86,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 'Dis
trict Administration and Miscella
neous’ T’

Demand No. XI—A»Mt6nsTRATioii or 
Justice

“That a sum not exceeding 
•R* 1,98,81,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh to complete the sum neces
sary to defray the charges which 
will come in course of p a y m e n t 
during the year ending the 31st day 
o f March, 1674, in respect of ‘Ad
ministration of Justice'/’
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Demand No, XII—Jails

“That a Bum not exceeding 
R*- 98,31,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh, to complete the sum neces
sary to defray the charges which 
will come in dourge of payment 
paring the year ending the 31st day 
of March, 1974, in respect of ’Jails’.”

Demand No. XIII—Police

'That a sum not exceeding 
Rs. 12,74,70,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh to complete the sum neces
sary to defray the charges which 
will come' in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
•Police’.”

D emand No XIV—Commfkce and Ex- 
i*okt Promotion Department, Weights 

and Measures etc.

“That a sum not exceeding 
Es. 88.16.000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh to complete the sum neces
sity to defray the charges which 
will comp in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
’Commerce and Export Promotion 
Department, Weights and Measures 
etc.'/’

Demand No. XV—Miscellaneous 
Departments

‘That a sum not exceeding 
Rs. 1,49,84,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh to complete the sum neces- 

to defray the charges which 
come in course of payment 

during the year ending the 31st day 
of March, 1974, in respect of 

"Miscellaneous Departments’.”

Demand No. XVI—Mines and A rchaeo
logy etc.

“That a sum not exceeding 
Rs. 34,32,000 be granted to the 
President, out of the Consolidated
Fund of the State of Andhra
Pradesh to complete the sum neces
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of 
‘Mines and Archaeology etc’. ”

Dlmamo No. XVII—Education

“That a sum not exceeding
Rs. '>2 b6.59.000 be granted to the 
President out of the Consolidated 
Fund of the State of Andhra 
Prade.»h, to complete the sum neces
sary to defray the charges which 
will c on>e m course of payment 
dt<] ing the year ending the 31&t day 
of March, 1974, m respect of
‘Education’.”

*
Di ma\d No XVIII— M edical

* That a sum not exceeding
R*. 1J.7U 35,000 be granted to the 
President, o-.it of the Consolidated 
Fund c£ the State of Andhra 
Ptadesh, to complete the stfm neces
s a r y  tu defray the charges which 
will come in course of payment 
during the year ending the 31st uay 
of March, 1974, in respect of
•Medical'."

Dfmand No XIX—-Public Health 
a n d  Family Planning

"That a sum not exceeding
Rs 8.75.44,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh, to complete the sum neces
sary io defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974. in respect of
•Public Health and Family Plan
ning*."
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Demand No. XX—AaiucuLitmx

'That a sum not exceeding 
R*. 6,89,53*000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh, to complete the sum necea- 
sary to defray the charge* which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
‘Agriculture’/ '

Demand No. XXI—Fisheries

“That a sum not exceeding 
Rs 90.69,000 be granted to the
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh, to complete the sum neces
sary to detray the charges which 
will come in course of payment 
during the year ending the ?.lst day 
of March, 1974, in respect of
'Fisheries*.'*

Demand No- XXII—Animal 
Husbandary

"That a sum not exceeding
Rs. 4,32.62 000 be granted to the
President, out of the Consolidated 
Fund of the State of Andhra
Pradesh, to complete the sum neces
sary to defray the charges which 
will come »n course of payment
during the year ending the 31st day 
of March, 1074, In respect of
‘Animal Husbandry’,"

Demand No XXIII—Co-operation

"That a sum not exceeding
JRk. 1,07,03,000 be granted to the 
President, out of the Consolidated 
Fund of the SUte of Andhri'
Pradesh, to complete the sum neces
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day 
of March, 1074, in respect of
‘Co-operation’.”

Demand Ho. XXIV—Industries

“That a sum not exceeding
Rs. 1,91,45,000 be granted to the

President, out of the Consolidated 
> Fund of the State of Andhra 

Pradesh, to complete the sum neres> 
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1074, in respect of
‘Industries’ ."

Dkmaiw No. XXV—Community D*trs- 
lopment Projects, National Exten
sion Service and Local Development 

Works

“That a sum not exceeding
Rs. 7.25,02,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh, to complete the sum neces
sary to defray the charges Which 
will come m course of payment 
during the year ending the 31st day 
of March, 1074, in respect of
‘Community Development Projects, 
National Extension Service and 
Local Development Works' ”

DjVand No. XXVI—LABotm ash 
SMm onoB R

‘ That a sum not exceeding
Rs 1.41.98,000 be granted to the 
President, out of the Consolidated 
Fund of the State o f \adhra 
Pradesh to complete the sum neces
sary to defray the charges whitfi 
will come in course of paymcflt 
during the year ending the 31st day 
of March. 1974, in respect of
•Labour and Employment*.”

Demand No XXVJJ—Other miscjsla- 
niovs Social <.nd Development 

Oboanisation

“ That a sum not exceeding
Rs, 63.09.000 be granted to the 
President, out o f the Consolidated 
Fund of the State of Andhra 
Pradesh to com plete the sum neces
sary to defray the charges which 
will com e to course of payment 
during the year ending the day 
of March, 1074, in respect of
‘Other Miscellaneous Social and 
Development Organisations*.”
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Dsmand No. X X V II— W omen's W el-
* am  D epartm en t , etc.

"That a sum not exceeding 
Rs. 37 ,10,000  be granted to the 
President, out ot the Consolidated 
Fund of the State of Andhra
Pradesh to complete the sum neces
sary to defray the charges which 
wUl come in course of paynient
during the year ending the 31st day
of March, 1974, in respect of
‘Women’s Welfare Department, etc*.”

Demand No. XXIX—Welfare of 
Scheduled Tribes, Castes and Other 

Backward Classes

“ That a sum not exceeding
R->. 10,08,74,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra
Pradesh, to complete the sum neces
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day 
of March. 1974, in respect of
‘W elfare o f Scheduled Tribes. 
C:»steF and Backw ard Classes’ .”

Demand No. X X X —Interest on Capi
tal ovu ay on Multipurpose River 

Schemes

“ That a sum not exceeding 
8.41,71.000 be granted to the 

President, out of the Consolidated 
Fu*'.i < f the State of Andhra
Pradesh, to complete the sum neces
sary to defray the charges which 
w ill come in course of rsayment 
during the .year ending the 31st day 
of March. 1.974. in respect of 
‘Interest on Capital Outlay on Mul
tipurpose River Schemes’.”

Dimand No. XXXI—Irrigation

“That a sum not exceeding 
Rs. 17,86.31,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh, to complete the sum neces
sary to defray the charges which 
wUl come in course of payment 
during the year ending the 3\st day 
of March. 1974, in respect of 
‘Irrigation’ ."

DgM&sja No. XXXII—Electricity

“That a sum not exceeding 
Rs. 6,42,24,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra
Pradesh, to complete the sum neces
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day 
of March, 1974. in respect of
‘Electricity’.”

Demand No. XXXIII—Public Works

“That a sum not exceeding 
Rs. 13,83.85,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra
Pradesh, to complete the sum neces
sary to defray the charges which 
will come <n course of payment
during the year ending the 31st day 
of March, 1974, in respect of
‘Public Works’ .’

Demand No. XXXIV—Ports and 
Pilotage

* That a sum not exceeding 
Rs. 49,68,000 be granted to the
President, out of the Consolidated 
Fund of the State of Andhra
Pradesh, to complete the sum neces
sary to defray the charges which 
witl come m course of ^payment
during the year ending the 31st day 
of March. 1974, in respect of
•Ports and Pilotage’.”

D e m a n d  No XXXV—F a m i n e  R e l t e f

‘ That a sum not exceeding
Rs. 3.21.67,000 be granted to the 
President, out of the Consolidated 
Fund of the State cf Andhra
Pradesh, to complete the sum neces
sary to detray the charges which 
will come in course of oayment
during the year ending the 31st day 
of March, 1974, in respect of
‘Famine Relief’ .”

Demand No. XXXVI—Pensions

“That a sum not exceeding
Rs 4.47,73,000 be granted to the 
President, out of the Consolidated
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Fund Qt  the State o f Andhra 
Pradesh, to complete the sum neces
sary to defray the charges which 
will come xn course of payment 
during the year ending the 31st day 
of March 1974 In respect of 
‘Pensions'"

D em and  N o  XXXVII—T erkttoriai. 
and P olitical P ensions

“ That a sum not exceeding 
Rs 2,63,000 be granted to the 
President out of the Consolidated 
Fund of the State of Andhra
Pradesh to complete the sum neces
sary to defray the charges which 
will come m course of payment
dunng the year ending the 31st day 
of March 1974 m respect of 
‘Territorial and Political Pensions "

Demand No XXXVIII—Privy Purses 
AND AlLOWANCfcS OF INDIAN RUUCHS

That a sum not exceeding 
Rs 17 000 be granted to the 
President out of the Consolidated 
Fund of the State of Andhra
Pradesh, to complete the sum neces
sary to defray the rharges which 
will come in couise of payment
during the year ending the Ust day 
of March, 1974, In rcspect of 
‘Privy Purser and Allowances of 
Indian Rulers’ **

Demand No XXXIX—Stationery and 
P rinting

‘That a sum not exceeding 
Rs 1 52,25 000 be granted to the 
President out of the Consolidated 
Fund of the State of Andhra
Pradesh, to complete the sum neces
sary to defray the charges Which 
will come m course of payment
during: the year ending the 31st day 
of March 1974 m respect of 
‘Stationery and Printing* ”

sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 3974, in respect of
‘Forest Department’ ”

Demand No X U —Miscellaneous

That a sum not exceeding 
Rs 0,45,30,000 be granted to the 
Piesident, out of the Consolidated 
Fund of the State of Andhra
Pradesh, to complete the sum neces
sary to defray the charges which 
will tome in course of payment
duting the year ending the 31st day 
of March 1974 in respect of
Miscellaneous ’

Demand No XLII—Municipal 
Administration

That a sum not exceeding 
Rs 70 38 000 be granted to the 
P r e t e r i t  out of the Consolidated 
F*trd of the State of Andhia
Pradesh to complete the sum neces- 
sarv to defray the chaiges which 
\ ill romt m course of payment

dunng the vo«.ir tnding the 31st day 
of March 1974 in respeit of
Municipal Administration

Dlmand No XLII I—Other M iscfl 
s CoMpnts&noNs and Assign

ments

That a sum not e\ceeding 
Rs 5 72 70,000 be granted to the 
President out of the Consolidated 
Fund of the State of Andhra
Pradesh, to complete the sum neces
sary to defray the charges which 
will come m course of payment 
during the year ending the 31st day 
of March 1974 in respect of 
‘Other Miscellaneous Compensations 
and Assignments” ’

D emand No X L — Fo r m t  D m m C H K  D emand No XLTV— Compensahoij to
Z amxndars

"That a sum not exceeding 
Rs 4,02,35,000 be granted to the “That a sum not exceeding
President, out of the Consolidated Bs 5.94,000 be granted to the
Fund of the State of Andhra President out o f the Consolidated

PradMMb, to complete the sum neces- Fund of the State of Andhra
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Pradesh, to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st uay 
of March, 1974, in respect of
‘Compensation to ZamindarsV'

Demand No, XLV—Capital Outlay 
on Improvement of Public Health

“That a sum not exceeding
Rs, 2.44,77,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh, to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of
*Capital Outlay on Improvement of 
Public Health’ ”

Demand No. XLVI—Capital Outlay 
on Schemes of Agricultural Im

provement AND RESEARCH

“That a sum not exceeding 
Rs. 4,00.000 be granted to the 
President, out of the Consolidated 
Pund of the State Of AcfdHva
Pradesh, to complete the sum neces
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day
of March, 1974. in respect of 
*Capital Outlay on Schemes of Agri
cultural Improvement and Re
search’.’'

Demand No. XL.VI1—Capital Outlay 
on Industrial and Economic Deve

lopment

“That «  sura not exceeding 
Rs. 4,60.35,000 be granted to the 
President, out of the Consolidated 
fund of the State of Andhra
Pradesh, to complete the sum neces
sary to defray the charges which 
will come hi course of payment
during the year ending the Slat day 
ar March, 2974, in «e«pect of 
’Capita] Outlay on Industrial and 
Economic DevatapmsntV’

1083 L.S.—-11

Demand No. XL.VIII—-Capital Outlay 
on Multipurpose River Schemes

“That a sum not exceeding
Rs. 3,76,67,000 be granted to the 
President, out of the Consolidated 
Fund" of the State of Andhra 
Pradesh to complete the sum necs- 
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of
‘Capital Outlay on Mulipurpose 
River Schemes’.”

Demand No. XLIX—Capital Outlay 
on Irrigation

“That a sum not exceeding
Rs. 11,57,69,000 be granted to the 
President, out of the Consolidated

# Fund of the State of Andhra
Pradesh, to complete the sum neces
sary to defray the charges which 
will come in course of payment
during the year ending the ilst day 
of March 1974, in regpect of
‘Capital Outlay on Irrigation’/ ’

Demand No L—Capital Outlay on 
Electricity Schbmes

“That a sunm not exceeding
Re, 3,07,58,000 be granted to the 
President, out of the Consolidated 
Yutkd of the State of Andhra
Pradesh, to eomplete the sum acces
sary to defray, the t*faarge* ’wfttch 
will come in coarse o# payment
during the year ending ttto 31st day 
of March. 1974, in respect of 
‘Capital Outlay . on ’ Electricity 
Schemes."

Demand No. LI—Capital Qutlay on 
Public Works

“That a son not exceeding 
Mfc 3,44,29.600 be granted to the 
President, oat of the Consolidated 
Fund of the Shite of Andhra 
Pradesh to complete the sum necs- 
sary to defray the charges which 
will come in course of payment 
during th« year ending the Slat day 
of March, 1974, ia respect of 
‘Capital Outlay on Public WorfcsV
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D e m a n d  u r — O x h e r  W o r k s

“That a sum ( not exceeding 
Rs. 1,13,000 be 'granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
‘Other Works’.”

Demand No. L O T — Capital Outlay on 
Forests

“That a sum not exceeding
Rs. 1,43,000 be granted to the
President, out of the Consolidated 
Fund of the State at Andhra 
Pradesh to complete the sum necs- 
sary to defray the charges which 
will come in course of payment 
during the year ending the :<lst day 
of March. 1974, in respect of
‘Capital Outlay on Forests’."

Demand No. IJV---CoMi*tJTE» Value 
or Pensions

“That * sum not exceeding
Rs. 30,00,000 be granted to the
President, out of the Consolidated 
Fund of the State of Andhra
Pradesh to complete the sum necs- 
sary to defray the chaises which 
will come in course of payment 
during the year ending the 81st day 
of March* 1974, in respect of
‘Commuted Value of Pensions’.”

D em a n d  No. L V — C a w ta l O u t la y  o n  
S a m o s  o r  G o v e r n m e n t  T r a d in g

“That a sum not exceeding
Rs. 17,23,50,000 be granted to the
President, out of the Consolidated 
Fund of the State at Andhra
Pradesh to complete the sum necs- 
sary to defray the charges which 
win come in course of payment 
during: the year ending the 31st day 
of March* 1974, in respect of
‘Capital Outlay on Schemes of Gov
ernment Trading*."

♦Published in Gaxette of India 
dated, 28-7-73. 
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D£Mttfa> No. LV7—Loans and Ad
vances mrr the State Goverjsmenx

“That a sum not exceeding 
Rs. 12*41,53,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra 
Pradesh to complete the sum neca- 
sary to defray the charges which 
will come in course of payment 
during the year ending the I>lst day 
of March, 1974, in respect of 
‘Loans and Advances by the State 
Government’.*’

15.43 hrs.
ANDHRA PRADESH APPROPRIA

TION <NO. 2) BILL*, 1973
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI K. 
R. GANESH): I beg to move for
leave to introduce a Bill to authorise 
payment and appropriation of certain 
sums from and out of 'CEe Consolidat
ed Fund of the State of Andhra Pra
desh for the services of the financial 
year 1973-74.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro
duce a Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of the Stale of Andhra Pra
desh for the services of the finan
cial year 1973-74.”

The motion wa» adopted.

SHRI K. R. GANESH: I introduce! 
the Bill.

I beg to move:
"That the Bill to authorise pay

ment and appropriation of certain 
sums from and out of the Consoli
dated Fund of the State of Andhra 
Pradesh for the services of the 
financial year 1973-74, be taken into 
consideration.**

Extraordinary, Part ttT Section 2, 

endatlon of the President.


